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ORDER
PER RAVISH SOOD, JM

The present appeal filed by the assessee is directed against the
order passed by the Pr. Commissioner of Income Tax-1, Mumbai,

under Sec. 263 of the Income Tax Act, 1961, dated 26.02.2018.

2. The 1d. Authorized Representative (for short °‘A.R’) for the
assessee at the very outset of the hearing of the appeal submitted that
the assessee seeks to withdraw the present appeal. The 1d. A.R has
placed on record a letter dated 31.05.2019 filed by the assessee

seeking withdrawal of the present appeal.

3. As is discernible from the aforementioned letter, it is claimed by

the assessee that post the passing of the impugned order by the CIT
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under Sec. 263 and the consequential order passed by the A.O under
Sec. 143(3) r.w.s 263, the assessee had requested for a consequential
relief in the subsequent year i.e AY. 2013-14, which was allowed by
the A.O, vide his order dated 08.03.2019 passed under Sec. 154 for
AY. 2013-14. Apart therefrom, it is submitted by the assessee that the
appeal against the order of the A.O under Sec. 143(3) r.w.s 263 is
pending before the CIT(A)-2, Mumbai. On the basis of the aforesaid
facts the assessee had sought the permission of the bench to

withdrawn of the present appeal.

4. The 1d. Departmental Representative submitted that he had no
objection in case the appeal of the assessee was allowed to be
withdrawn. Accordingly, in the backdrop of the aforesaid facts the

request of the assessee for withdrawal of the appeal is allowed.
S. The appeal filed by the assessee is dismissed as withdrawn.

Order pronounced in the open court on 04.06.2019

Sd/- Sd/ -
(G. Manjunatha) (Ravish Sood)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ha$ Mumbai; @siF  04.06.2019

Ps. Rohit
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